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'~ ORDINANCE No. 28 OF 2018
" THE TRAVANCORE-COCHIN HINDU RELIGIOUS INSTITUTIONS -
" (AMENDMENT) ORDINANCE, 2018

Promulgated by the Govemor of Kerala in the Sixty-ninth Year of the

© Republic of India. -
. L . AN
., " ORDINANCE
Jurther to -&mén_d the Travancore-Cochin Hindu 'Religioué'fnstimﬁans_ -
Act, 1950. S : . ; )

Preamble.—WHEREAS, the Trav_aricore-.Cochin Hindu Religious
Insiitutions (Amendment) Ordinance, 2017 (23 of 2017) was promulgated.
by the Govemor of Kerald on the 14th ddy of November, 2017; . '

4. Anp WHEREas, a Bill to replace the said Ordinance by an Act of the

. State Legislature could not be introduced in, and passed by, the Legislative

* Assembly of the State of Kerala, during its session which commenced on -

- the 22nd day of January, 2018 and ended on the 7th day of Fcbruary, 2018;

AND WHEREAS, in order to keep alive the provisions of the said

Ordinance, the Travancore-Cochin Hindu Religious Institutions

. (Amendment) Ordinance, 2018 (10 of 2018) was promulgated- by the

 Governor of Kerala on the 12th day of February, 2018; .

" Anp WhEREAS, & Bill to replace the said Ordinance by an Act of the

State Legislature could not be introduced in, and passed by, the Legislative -

_ Assembly of the State of Kerala, during its session which commenced on
the 26th day of February, 2018 and ended on the 4th day of April, 2018;

AND WHEREAS, under sub-clause (a) of clause (2) of Anticle 213 of

~ the Constitution of India the said Ordinance will cease to operate on the
9th day of April, 2018, - - : . .

' Anp Wheneas, difficulties will arise if the provisions of the said

Ordinance are not kept alive; - .




AND WHEREAS, the Legislative Asscmbly of the State of Kerala is-not
in session and the Governor of Kerala is satisfied that circumstances exist
wlnch render it necessary for him to take immediate action;

Now "THEREFORE, in exercise of the’ powets conferred by clause (l) of
Article 213 of the Constitution of India, the Govemor of Kerala is pleased '_

to promulgate the followmg Ordinance:—

1. Short mle and commencement.—(1) Thls Ordinance may be
called the Travancore-Cochin Hindu Religious lnstltutlons (Amendment)
Ordinance, 2018.

. (2) It shall be deemed to have come into force on the 14th day .
- of November 2017 '

- 2. At Xv of 1950 to be temporam‘y amended —During the penod.
of operation of this Ordinance, the Travancore-Cochin Hindu Religious -

Institutions Act, 1950 (Act XV of 1950) (hereinafter referred to as.the

pnnclpal Act) shall have effect subject to thc amendmenls specnﬁed in - '

_secuons 3t05. ,
3. Amendment. of section 10. -—In sectlon 10 of the pnnclpal Act in

' _sub-section (1), for the words “three years”, the words “two ycars” shall . L

be substituted.

" 4. Substitution of new sectsdn for section 12 —For section 12 of

the pnnclpal Act, the following section shall be substituted, namely:—
' “12. Honoraria for President and members. —The President and

members of the Board shall be cntitled to receive per mensem, such -
honoraria and sitting fees, as may be fixed by the Government from time

to ume, by notification publlshed in the Ofﬁcml Gazette.”

5. Amendment of section 71 —For sub—sectlon (2) of section 71 of
the principal Act, the followmg subwsccnon shall be substituted, namely:-—

“(2) ThePresndmtandmembcrscftheBoardshallbeenutledto
receive per mensem, such honoraria and sitting fees, as may be fixed by
the Government from time to time, . by notlﬁcanon publlshed in the
Official Gazette.”. ' - -




6 Repea! and saving.—(1) The Travancore-Cocth Hindu Rehglous

" Institutions (Amendment) Ordinance, 2018 (10 of 2018) is hereby repealed. _
Q) NmmthstandmgsuchwpeaLanyMngdoneordeemedtohave- N

been done or any action taken or deemed to have been taken under the

-principal Act as amended by the said Ordinance shall be deemed to have

been. done or taken under the principal Act as amended by this Ordinance. -

" P. SATHASIVAM,
 GOVERNOR.



